AS INTRODUCED IN THE RAJYA SaBHA
ON THE 28TH NoVvEMBER, 2014

Bill No. XXIX of 2014

THE CONSTITUTION (AMENDMENT) BILL, 2014
A
BILL

further to amend the Constitution of India.
Be it enacted by Parliament in the Sixty-fifth year of the Republic of Indiaasfollows—

1. (1) ThisAct may be called the Constitution (Amendment) Act, 2014.

(2) It shall comeinto force on such date asthe Central Govt. may, by notificationin
theofficial Gazette, oppoint.

5 2. Inarticle 130 of the Constitution, thefollowing proviso shall beinserted, namely:—

“Provided that there shall be established a permanent Bench of the

Supreme Court at Ahmedabad consisting of seven Judges who shall be nominated

from amongst the Judges of the Supreme Court by the Chief Justice of India which

shall aso have appellate jurisdiction over cases decided by any High Court in order to

10 administer justice and exercise control over cases arising in the states of Gujarat,
Maharashtra, Madhya Pradesh, Rgjasthan and Union Territory of Daman & Diu.”
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STATEMENT OF OBJECTS AND REASONS

There are at present 29 States and 7 Union Territories. During the last four year
workload of the Supreme Court hasincreased manifold whichis creating tremendous burden
on the Supreme Court, resulting in delay in justice. This puts question mark in efficiency of
our judcia system. Eventhe Law Commission has also recommended the Central Government
to bifurcate Supreme Court in four zones to enhance timely disposal of long pending cases
pending before the Supreme Court. Our Society istaking more and moreinterest in judicial
proceedings due to rising literacy and influence of media which brings more awareness of
our society inour judicia system.

Thereisaneed to establish apermanent bench of the Supreme Court at Ahmedabad to
deal with the cases arising in the states of Gujarat, Maharashtra, Madhya Pradesh, Rgjasthan
and Daman and Diu urgently as the people from these states have to travel al the way to
New Delhi in connection with their cases.

HencethisBill.

MANSUKH L. MANDAVIYA,



FINANCIAL MEMORANDUM

The Bill, enacted, will involve expenditure from the Consolidated Fund of Indiain
respect of administration of the Supreme Court Bench at Ahmedabad. It islikely that it will
involve arecurring expenditure of about repees five crore per year and repees one hundred
crore as anon-recurring expenditure.



ANNEXURE

EXTRACT FROM THE CONSTITUTION OF INDIA

* * * * *
Seat of 130. The Supreme Court shall sitin Delhi or in such other place or places, asthe Chief
Supreme Justice of Indiamay, with the approval of the President from time to time, appoint.
Court.

* * * * *
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